Ruling regarding notices of Adjounment Motion
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ADV. DEAN KURIAKOSE: Sir, I am representing the constituency of Idukki, very
similar to Wayanad. One person has already died due to heavy rains there. That is
why, I have mentioned the Wayanad case also in the "Zero Hour?. I have given the
Adjournment Motion notice also.

HON. SPEAKER: No.



